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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A NO. 649 OF 2023

IN THE MATTER OF:
SHRI KRISHAN KASHYAP ...Applicant
Versus
STATE OF UTTAR PRADESH ...Respondent
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-CHIEF, IRRIGATION _DEPARTMENT,
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COMPLIANCE _WITH _ORDER _DATED
16.08.2024.

2. ANNEXURE R1
True copy of the through Notification
No0.7436/1.U./XVIII-11-107 LP., dated 28.01.1991.

3 ANNEXURE R2
True copy of the letter no. 1417B-27-Sin-2-181
Flood/09, dated 16.03.2010.

4. ANNEXURE R3
True copy of the letter no. 712/Stamp Clerk/2020-
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DATE: 28.11.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL

':g ox AR PRINCIPAL BENCH, NEW DELII
e S
i 1513 0.A NO. 649 OF 2023
——— S '»m-:};‘ ‘: {
LN
THEMATTER OF:
SHRI KRISHAN KASHYAP ...Applicant
Versus
STATE OF UTTAR PRADESH ...Respondent

AFFIDAVIT ON BEHALF OF ENGINEER-IN-CHIEF, IRRIGATION DEPARTMENT
LUCKNOW, STATE OF U.P. IN THE COMPLIANCE WITH ORDER DATED
16.08.2024.

l ﬁ{‘-h"/cdj’ ‘Kumqé’ged about _99 years, S/o Shri totta FProsad Sachan
Engineer-in-Chief, irrigation department, Lucknow presently at Luckno=? do
hereby most solemnly state and affirm as under;

1. | am the Engineer-in —Chief, irrigation department, Lucknow and fully
conversant with the facts and circumstances of the present case. | affirm
that this affidavit is being filed by the Deponent in compliance of order
dated 16.08.2024 of this Hon’ble Tribunal.

2. In this Original Application, the complaint is in respect of laying
underground pipeline and discharge of sewer waste of Shivam Enclave
Colony, Old Haibatpur, Greater Noida in the Hindon River in violation of

the environmental norms.
J

3. That the operative part of the order dated 05.08.2024 of this Hon’ble
Tribunal has been mentioned below: '

“PARA 2 Hence, having regard to the nature of issue involved in the
matter, we implead the following as additional respondent in this OA:
Respondent No. 4 - Engineer-In-Chief, Irrigation Department, Lucknow,
State of UP.

®
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PARA 3. Mr. Bhamvar Pal Singh Jadon, Advocate accepts notice on behalf
of the newly added respondent”.

It is respectfully submitted that through Notification No.7436/1.U./XVIII-
11-107 L.P., dated 28.01.1991 the Greater Noida Authority area, where the
alleged unauthorized activity is reported, falls under the jurisdiction of the
Industrial Development Department.
True copy of the through Notification No.7436/1.U./XVIII-11-107 LP.,
dated 28.01.1991 is attached herein as ANNEXURE R1.

5. It is humbly submitted that through letter no. 1417B-27-Sin-2-181
Flood/09, dated 16.03.2010, the Chief Secretary, Uttar Pradesh
Government, has issued detailed instructions regarding floodplain zones
along rivers, including zoning regulations and prevention of illegal
constructions.

True copy of the letter no. 1417B-27-Sin-2-181 Flood/09, dated
16.03.2010 is attached herein as ANNEXURE R2.

6. It is germane to mention that in accordance with the notification dated
07.10.2016, issued by the Ministry of Water Resources, River
Development, and Ganga Rejuvenation, State Ganga Committees and
District Ganga Committees have been entrusted with the restoration,
conservation, and other related tasks for the Ganga and its tributaries.

7. It is submitted that vide letter no. 712/Stamp Clerk/2020-21, dated
17.11.2020, the District Magistrate, Gautam Budh Nagar, directed the
Greater Noida Industrial Development Authority to act under Section 10
of the Uttar Pradesh Industrial Development Act, 1976, for the removal of
unauthorized constructions in floodplain zones.
True copy of the letter no. 712/Stamp Clerk/2020-21, dated 17.11.2020 is
attached herein as ANNEXURE R3.

8. It is necessary to mention that minutes from the District Disaster
Management Committee meeting, dated 30.09.2020, and other relevant
correspondences clearly highlight the responsibility of the Greater Noida
Authority to prevent and address encroachments in their jurisdiction.
True copy of the minutes from the Committee meeting, dated 30.09.2020
is attached herein as ANNEXURE R4.

e
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9. Ttis im ighli
disposapl)(;:gnt to hlghllght that the responsibility for managing sewerage
preventing pollution of the Hindon Rj ies joi
: iver lies jointly with the
Namami Gange Department, Greater Noida Authority, Environment

Forest, and Climate Chan
y ge Departm .
Control Board. partment, and Uttar Pradesh Pollution

10.1t l.S sul?lnltted that as per the statutory framework and government
notifications, the Greater Noida Authority is responsible for addressing
unauthorized constructions, while the Namami Gange Department and
ot¥1er environmental bodies are accountable for controlling pollution in the
Hindon River. Therefore, the Irrigation Department submits that it is not
the primary authority responsible for the unauthorized sewage disposal into
the Hindon River. We remain committed to assisting the Hon’ble Tribunal
as required.

I state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom. /%

DEPONENT
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VERIFICATION

Verified at _/ 4, knou?d on this 28  day of November,

2024, that the contents of the above affidavit from paragraphs 1 to 10 are
believed to be true and correct to the best of my knowledge and belief. No

part of it is false and nothing material has been concealed therefrom.
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ANNEXURE R1
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1 AT, (@RI Y9 g @ | JifRgET ST 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
RIGLCCe
TR
2 ; HRRGEAT FEAT 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
3. BIIC(SS eTd g7 @ 4 | SR ST 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
)
4. S EAEIED Y] A5 B | ST E&T 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
g4 )
5. |TaIgY ARRIAT HEAT 3146 / LXXV114-2006-214 Bha-05, Dated 14.06.2006
3 ARAR AERET | 3146 / LXXV14-2006-214 Bha-05, Dated 14.06.2006
7. TPIE ARG Yo TR @ G | AIal @ 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
) - SIRRIEAT W@ 2137 / 77—4—10—214%10—05, 315 25.11.2010
e AAGIERF Yo gl @ U4 | ARG G 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
A7)
3 TR e Wi ® U4 | fSEnl AT 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
. A1) " A it
W W e HE) aOSI(ie® Y g @ G | SRR §EAT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
' M)
o : TeAI(AITRIG Nerd ez @ gd A) | SHfEEET TR 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
12' ARG Yoid og @ Y4 | JifORgET W 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
: : A1) 5 ST T 2137 / 77-4-10—214910—05, R 25.11.2010
3 @RI SRRGET W& 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

’ e ARG TEAT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
14.
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= SRR T 2137 / 77—4—10—214410-05, fa=i 25.11.2010
15. A TR SfeREET AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
¢ ST @A 2137 / 77—4—10—21410—05, &1 25.11.2010
16. ?m wifers! URYE @ W | SifergEen WAl 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
i BISaR)
17. TR ASTPIAIG YeTd g | T AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006/
:;‘1?5 HITT) TERT WA 250 9 261 | ARIGEA HEAT 2137 / 77—4—10-214%10—05, AT 25.11.2010
18. TN AT e s | SIfSgEel v 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
' @ gd ) FRREEFT AT 2137 / 77—4—10—214%770—05, 1% 25.11.2010
19. WRHER) (@RI Yeid @Ig @ G4 | ARIRGET W 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
T,
20. R JIREAT HRT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
2. | . BRI SfERTAT W2 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
22. Teae] G SHfORIET R 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
23. | TR S% e SIfERIET T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
24 o) o | smERR el S 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
@5 o~ © g B | 2TfEREE E@IT 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
T 26. TS RS ko SIfNTET WA 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
o7 e ERi ] SIOREET WA 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
28. orl | SIREe §er 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
"0, T T | zmR SIEREET WRBN 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
-~ T SIOAT AT 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
3. ; Gl 3R SHfSNFT AT 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
= FeTgR SITERTAT T 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
33 = ST G 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
53 TR SHTERIET HEAT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
35, _ THAGIG SN AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
= = HfERTETT HEAT 3146 / LXXVI-4-2006-214 Bha-05, Dated 14.06.2006
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T 3146/ XX V11-4-2006-214 Bha-05, Dated 14.06.2006
T 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
e 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
e 2137/ 77—4—10—214%10—05, femid 25.11.2010

@ 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
@ 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

I ftree w2 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

@ 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
ST 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

B e 3146/ LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

&

SR WA 3146/ LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

SRR T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
e T 2137 / T7—4—10—214¥10—05, feAi® 25.11.2010

oA EeE 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

ST T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006 |
v TREN 3146 / LXXV11-4-2006-214 Bha-05, Dated 14.06.2006

|

i w2 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006

foreae TRE 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006

HfergET TREm 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006

Sftrgarl TRa 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006

i

|

!

_\a@?{a‘ﬂ @ 3146 / LXXVI-4-2006-214 Bha-05, Dated 14.06.2006
e He@m 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006

\ o =
| e TRe 3146 / LXXVILA-2006-214 Bha-05, Dated 14.06.2006
\ SRrgE e 2137 / 77—-4-10—214%T10—05, f3Hi® 25.11.2010

STRET AT 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006

\ SfRrgEET W@ 2137 / 77—4-10—-214%10—05, f&1% 25.11.2010
\ SN WA 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006

SftregET R 2137 / 77—4-10-214%10-05, A% 25.11.2010

\ Cﬂﬁ?fﬁl T 3146 /LXXV“'4'2°06‘214 Bha-05, Dated 14.06.2006
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R e S i‘@ﬁ‘ | XXVII-4-2006—2|4 Bha-05, Dated | ‘
S 4.06.2006

4.06.2006

-ﬂ—ﬂf—-——-‘j—%—ﬁ/"/‘ & 3146 /L)O(VII-4—2006-214 Bha-05, Dated 1
62. B ; 4.06.2006
= - 2006-214 Bha-05, Dated |
e . | ‘ﬁmmr;ra el S ST 3146/ LXXVII-4-20062 14 Bha-05, Dated 14.06.2006
5. TG 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
66: TN @R Yed a5t @ TSR 6T 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
o )
67. Wﬁ{ﬂ) G Yo e @ 94 | siga e 3146 7 LXXVII4-2006-214 Bha-05, Dated 14.06.2006
A,
68. e @RS e aed @ T g we 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
ATT)
69. T e W W B [ | e G 3146  LXXVII4-2006-214 Bha-05, Dated 14.06.2006 -
M) :
70. ﬂﬁ%m e | SR G 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
@& qd 1)
s T G Y aigd ® @ | sea dem 3146 / LXXVIi4-2006-214 Bha-05, Dated 14.06.2006
A S ] )
2 %ﬁ‘t‘"ﬂ){&" T S T @ | e e 3146 / LXXVINA-2006-214 Bha-05, Dated 14.06.2006
Gkl
. Ll AU afrwAT e 2137 / 77—4-10-214%710—05, eI 25.11.2010
gl Tiramge RAQR Bell SARRGEFT W 2137 / 77—4-10—214H10—05, Reeid 25.11.2010
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IR il .2
IRAEe wa wgd »
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SRREEAT W 2137 / 77—-4-10—214%10—05, R 25.11.2010

GRS e ot 9 I

ARRTE WA 2137 / 77—4-10-214310—05, f&AA1% 25.11.2010

qr
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% qd A
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Nﬂ.

3. TACIGIRG Yo g B 3 17T | SISREE G 2137 / 77—4—10—214%10-05, A 25.11.2010
L R NEINES SIRIGET W@ 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
?a:w SifdrRgET W 2137 / 77—4—10—214¥10-05, f&Aie 25.11.2010
2' ST T AT 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
SRRgEAT W@ 2137 / 77—4—10—214¥10—05, fRFid 25.11.2010
3. AR STOET W 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
4. R IRNTTAT T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
5. AR 6 RAYEIR IRREET HET 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
6. IRTETER SIRITAT WEAT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
7. SR STFORTEAT |1 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
8. TTSIETRYR IRRIEFT WA 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
9. ERIRN TN G 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
10. HAER ST IORTEAT WA 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
11. T QTERTET AT 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
2 sFrarEr SIEREET IREAT 3146 / LXXV1I-4-2006-214 Bha-05, Dated 14.06.2006
13. C R _ | PREEAT IREW 3146 / LXXVI14-2006-214 Bha-05, Dated 14.06.2006
14, i ek fXgaA TRE 3146 / LXXV11-4-2006-214 Bha-05, Dated 14.06.2006
15. | e | oPRg@An TN 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006 |
16. AR | AR RRRI 2197 / 774102141005, feTie 25112010
1 g sl TRXGEAT TREAT 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
SIS
7 e B L . R 3116,/ LXXVIA-2006-214 Bhar0S, Dated 14.06.2006
S RSCRa Raaeoaie W GTRYATIT @ 3146,/ LXXVI4-2006-214 Bha-05, Dated 14.06.2006
I R S HETER STIERTEAT TN 3146 / LXXVII-4-2006-214 Bha-0S, Dated 14.06.2006
5 AR 30 SIRRET HET 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
6 T . SRIRE HE 3146 / LXXVI-4-2006-214 Bha-0S, Dated 14.06.2006
T —RmaEE T @RG—Te% ® 4 BT A) | SRREET W 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
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9 9. et iRl W@ 7436518/ X VIII-11-1074. /85 s 2811991 &1 oy
10 10. FRE SRR et 7436%1 /X VII-11-10741. /85 it 2811991 & s
L) Rl R T 7436%3/XVIII-11-10751. /85 R 28.1.1001 Gr sfgfod
12 12 ges SHRREE $E 7436M9/XVIII-11-107+1. /85 R 28.1.1991 g1 agfea
3 13, STAgH ST FEN 7436M /X VII-11-107+. /85 fodia 28.1.1991 & wgfaa
. 14, g1 A SR ¥ 74361 3/X VILI-11-10771. /85 (3 28.1.1991 & Sigrem
L) 15. ERGR ToR IR TN 7436713/ XVIL-11-107+11./ 85 Retian 28.1.1991 g1 sargfee
16 16. W& ga S HE 7436M.3/XVII-11-10741. /85 Reits 28.1.1901 g1 Sifegfet
17 17, SRR ¥ 74363/ XVII-11-10741. /85 Rt 2611991 &1 sifafera
1 18. XFR IR SR ¥ 7436MS/XVII-11-10741. /85 faAt® 2811991 g i
i 19. AR 3@ e < 74364 9/XVII-11-107+1./ 85 ferits 2811991 BT SHfgremt
20 20, WIHR SR WA 74369/ X VII-11-107+. /85 faiia 28.1.1991 EIRT g
21 21 FoRr———— | s i 7asen s/ XVII-11-1075. /85 o 28.1.1991_&R1 g
23 M Tk ASTER7A36 S X VITITT= 10731285, RAE: 28 1499 1 AR IR+
25 ~ 8 AR SRR W@ 743613/XVIL-11-1075M./ 85 it 28.1.1991 g1 Sifrgia
27 24 AR et w2 743613/ XVII-11-10741. /85 foeiis 28.1.1991 ERT sfrgfe
28 25, @EEH ARG w2 74368 /XVII-11-10777. /85 AT 28.1.1991 &7 JrferRgfRrer
20 26. T SRR e 74363 /XVIII-11-10777. /85 foeitas 28.1.1991 GNI vl
2 27, SRR e 743609 /XVIIL-11-107. /85 fRAf® 28.4.1991 GRT g
o) 28, VBRI SR e 74363/ X VII-11-107+1. /85 foeitw 2811991 &1 g
5 20 AR S e 74363 /XVIII-11-1074. /85 foitw 28.1.1991 BRI it
= 30, qrerT e W 74363/XVII-11-10741. /85 Reitw 2811991 &1 s
%0 31, @& ST FE 7436.3/XVIII-11-10741./ 85 o 28.1.1991 BT gt
5 32, WA SR @ 2436.9/XVIL-11-10741. / 85 Reiids 28.1.1991 211 Jrferyfera
= 33 Rawm araa ST TEn 7436/ XVII-11-10741. /85 fReite 2811991 g1 sfgfoe
- 34, IEG AT e 74363/ XVII-11-1074. /85 fctias 2811901 gl ity
= 35, TR ATl SARGET @ 7436M13/XVIL-11-10741. /85 Rt 28.1.1991 BRI SfgRE
= 36. U9 sl SEAT FE 7436313 /XVIII-11-10741. /85 faeitw 28.1.1991 o )
- 37. A SHRRET S 7436413/ X VII-11-107+01. /85 ReAAl® 2811991 et g
= 3. oI T G 7436M13/XVIN-11-10741. /85 Reitw 2011991 gt Ffrgfra
e S SR i 74369/ XVIII-11-10741. /85 R 28.1.1991 g s
= 40, el RGEA A 7436413 /XV1[-11-10777. / 85 Fﬁ_h? 28.1.1991 BRI ifgfaa
P 41, FAAATR fRET W 743615/ XVIL-11-10741. /85 R 28.1.1001 grar sfrgfa
= 42. AR R W@ 7436M8/XVII-11-10741. /85 Rtw 28.1.1001 gy g
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F°R§'z’ll;{!m NATY ammu TRIBUNAY,
OIPAL BENCHL, NBW DELIT

Appllention No, B89 uf 20183

Akash Vashishtha & Anr, Ve, Unlon of Yndla & Ore.

co 3
RAN ﬁg::g:g ﬁwarxon SWATANTER IKUMAR, CHAIRPERGON
i JUSTICD Ui, BALVI, JUDIOIAL MEMDER
DR, ) XK, AGRAWAL, BXPERT NERDET,

ROR'BLY DR, V%, K, PAXDEY, EXD
: ERT MEMDER
HON'DLE PROF, AR, YOUSUF, EXPERT MEMDER

Precent
srent Appliaant! Mr, Amlit Jthetaka, Advocato ajong with Me, Ganorita
D, Blusrall, Advosate with 3Ir, Akash Vasldshtha,

Applcant ln Percon
g::n:::gen\ No, 11 ¢, Noolam Rathote, Advocato
Rugond::t §°- gum Mz, Ardhendumaull Sumar Prasad, Advocate
Respond 0.'01 ALY, D. Rajothwar Rao, Advoonte
ne.P ent Ho, 6 Mr, It Bluph, Addl AG
. R“P:M‘mt No. 8&1%1  Nr, Pauka) Pandey, Advocata
pongent Mo, D&121 gl:: ;‘{eenn I CTATH ‘gdvocuto with Mr. Arjus
. b, Advocate b
giﬁmx;ﬁ:: No 101 Mz, Gushpn Slogh, AdvioZute ;(
3 o, 101 N, R\je:h Chhwabra, Ad\‘oakx
atd apdt VQ!
Re m‘s' . Ordurc of the Trbunal, )

ltcm%

3» Learned counsc.l appearing  for =t

éq n,l}mwd%g%;:{ctg.me_pl & :
T B 1t is CQHR[WQ} s by,

egip or respective -AuthQy 1cs Bs :
Delhi, L.Uttar Prad xd- Statc of Harya.na that

All Rcspondcnts have been served. \%w
" The scmca on'all Respohdents is complete:

CSpondcmg Pm@' ¢ to tile Reply. Replies e filed
%@ t.h,m four fga “\dday with addddcs cpuy.
‘.‘Q&mcfi co c.‘:&meni“‘ganr*r ths Appil e

Rg(«ndcr _witlun on "wcck thereafter.

Vc male Mat no

rations, NCT of

there are upguthogli?;d anggxlfcgad canstructions rajsed on
the flood ﬁrain “of river Y&m\mn. These constructions have.
been rajsed without pcmﬁss!on of any competent authority.

- On the contrary, these Authorities including the

Irrigation Department of State of Uttar pradesh and other

Authoritics claim to have issued Notices to the persons who

have rajsed. unauthorized and illegal constructions upon thc

flood plain of river Yamuna, but rarely of any cffect.
ft is an admlttcd position in lew that c¢onstruction

upon flood plain area 13 rrolibited. It not only affect the

{ the river but cven cRUECS environment

natural flow ©
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problems b .
o esldes rasing rok to human life and property
L ‘:ncd councel appeaying for the Applicant hao
our notlco the Notification dated 164 March

2010 {

s ::\lcfi by the Chlef Secretary of Uttar Pradesh to all

e Joritice including the Police in the State of Uttar
esh to cnou ¢

e ﬂu ,rc that no conotfuotiono whatsoever o

e ¢ Qivod plain zone and whichover constructions
¢ been rajoed should be removed, The relevant extract of

the sajd notification #tate as underi-
o
illl‘c izl coming to the }cnowkdgo of- government that
b cgml co.not_rgcu,ons / encronchiments 816
Lk ng in the flocd pldni zoned ‘and they are not
% g controlled. While on ont hand -complexitico
8 cdto obsuv:ction of natural flow of water during
ugo s may 8rise from such illcga.l_oonotn:(cﬂonu, on
o other hand, there {o danger of loos of life and
onnectlon, orders

}p;rop.,crty .to..t.hc residents, In ¢
opgc betn given in the past I _to time and
Ur ers have also been! given by Ho A%y Division-l,
1;’ through its government:O itfe i
& 95, dated 18 May,.1995 and: algo GO0 2432/9-
. Al -Enmac}un‘cnt/QOOS(AB), dated Q4, A

but these government orderd have not et
o rise in tHeIymer of

strictly, which: 1y leading-to
such’ illegad constructions ] encrog
upon a careful deliberation, tb?ov

taken the {0

owd g decisiont *
b - T ead
{eplctio 56 flood palniignes | o]
(Qadyasiy 2y . the MAGter A T.':é‘:"

10

Y

er the
Cact 1973 and
trial Developiny ; to. any ldnd of
? Hod plajn zone and-nor will

i

ng%ﬂ‘&ﬁoq nsidé thies

bethe_ 18! ut, plans’ of such conatruction® be
pproved: 10 stqﬁfsuéh.ldnd of illcgal constructions;

effective action would be taken under

of the obove acts.
rrigation Department o

3, Actlon to e taken byJ
remove {llegal- constrictions and no the arcas
along canals under Section 55 of the [ndia Canal &
Drainagt Act.

ere Act

scof Up Flo_o—d Emergency Pow

Effective U
agistratcs:

4,
by o)l Dlstrict M

6. concemed ofticluls of Irrig artn

must caution 0§ tng out {llegal
flood plan axcas of

dlately and also make it cle

them off Immme
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A}

thal no compensation would be done by the
- government for any loss arising out of damages dgc
to floods and flood safety/rellef measures will not g
undertaken and the cost of damage will be-recovere
by those carrying out/having lllegal conctructions.

People should remove off lllegal constiotion at thelr
OWnp will, Effective astlon would, be taken ugains:
lllegal constructors by the concerned d,°"°l°pm°"d
authoritics/industrinl dévelspment authorites an
Nogar Palika: Parishads urider applicable provisions
of the dets, '

6. Effective action would be ensured by SSP/SPs
of all districts through the Police Statfon Officers to
check illegal constructions inside flood plain areas.

7. Strict oomplip.nc(; chould be made for removing
illegal constructions as soon.they are done in flood
" plain areas that belong to Iirigatjon Department. e

(E57 - 8.  Strict, punitive action sh@?bo talcen against
4 ) officers/stafll workers of con cd fdepartments,

" after fixing their accountabllity, all to take.
- the _expected - actlon in the S of illegal
- comstructions”. ‘

" — Despite the above Notification and the s

Gitalren by
Jxbe-Authorities, NCT of Delhi and the State &%{%ma
iy:cre hag been mystpoming of wnauthigpzed’
ﬁgpnsb'uc_t_ions on e f18ad:
;f@.csc_ Auﬂiﬁi;é&j a1
" M Sigations intbego s arce

réeSonsibllity.

2 %!"" ite 1IE"cald NoBficatlon and 05
- i%“d t°é'$3;9f ?‘}?g&@%&h Ie ook >tions. have
spLen stopped or/and” démolished, . ‘o':cqntrary there
jicmerte apid. mushroomiffyrunadthorized and flfegal,
? oonstrucup'(‘xi on ih ?_?d.?/..' ;of river Yamuna.
In view oithe a ove“tircumstances, we hereby {ssuc
ad  interim injunction restralning  any legal agna -
unauthorized constryction, be it temporary or permanent,
on the flood plain zone of Hver Yamuna in the NCT of Delhi,
State of Haryana and State of Uttar Pradesh. Al Authoritics -
of the respectlve States including the Police, Irrigation
Department, Environment Department and PWD and all the
public Authorities and Corporations shall ensure that no
illegn) erd unanthorized construction s rsed upan the
flood plain zone of river Yamuna, ‘Wherever unauthorized

<)
FEd
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nken to demolish the aame In accordance with law.
We hereby direct the NOT of Delh, State of Uttar
Pradesh and state of Haryana to speclfically filo Plans/Maps
showing extent bf one In 26 yenry flood plain zoncs.
Furthermore, they shall also state, &f any.of thi¢ Government
Department had fssaed No Objectlon Certificate for such
construction on flood plain of river Yaruso,
Complete detalls ¢hould bé furnished along with the

R°l’].Y to be filed the by respective Dcpartmcntﬂ /
Corporations and Authorlt.lco and by the Mlnlau'.Y of Water
Resourcea, .
We make it clear that the responeibllity of carrying
out the said directions shall be of . Vice Chalrman,
mlssioners, smgzu_-ica of the %ﬂc Department
?|and Deputy Commisttoner of Police of those'agdhs.
; At the oral request -of the leagned ¥ appearing

f°" thc partjcs, the Delh)- Development Auehu% d East

Municipal Corporation of Delhi arc
-|Respondent No, 14 and 15 respectively.
The lcamed ¢l appearing for Gje API% hall
‘Rarve Dasti oﬁce the ca.id "Authority an.d_Corp afion,

Sixmlt' 3 cr M gard

aceseertsee ,Cp

T esvenatise e e

- sevraey O’JIA

'\ ey
%

s (UD. SoJVI)

n ----------------- ITLRRLET R Y Yesvater .,EM
- — (DD I( Agrawal)

nl—n—v-;unuu-_uun--uuunuunquh‘

(Dr. G.K. Pandoy)

Prbern aRN IRt NeatETaets ,L'IV(

(Prof A R Yousuf)

and s
Wegal constructions have been ralsed gteps should be
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. W v fovg e eriad 6 o @ s A

e, — o
m1m§@mﬂum3{mmﬁa#}waﬁaﬁﬁiﬁmuﬁﬁmw

IR AvE B e AL /v / W00 (FH0—3I0%0) / 2020 / 75, feia 24

Riear, 2020 B Wl TR B B pe W, P gR §W dEied @ T3

wei-ase /v foifd /2020, RAis 22082020 B P AR A B @ ET D

T B e @ 83§ ol Pt @1 Seera wva gy sy Fafor /v @y

Pram ox @ A @ fafed v gU 9T Reg @rdare XA TR D BH A
il w1 wa vd w<hla Frm @ area @ e R, s e 4 [gar e

fTad - O 7

1.@33@1%?@1{3@@%%%@{_&%%_

aﬁﬁm(&mergenee—%wer)mso.aﬁ aRT 3 W Preraq wfawrE fRar a8
() Whenever the District Magistrate receives an application
for permission to use the water of any tank, reservoir, well,
water-course or other collection of water for irrigation and is
satisfied that it is-expedient to grant the application and grant of _
the permission will not gdversely affect the cultivation_of -the
person in possession of the source of supply or storage of water,
he may pass an ex parte order granting the application and-
make such further order as may appear necessary for carrying
out the same.
2-  (2) Without prejudice to the generality of the foregoing
provision the order may providg.- - —
3- (i) for water rate to be paid to the person In pos§eSS|on_by 7
. . the applicant for the use of the water and the period during
(S 3T " which it may be used,; .
- 4- (i) for the construction of water-courses and dt.efr'aymg the
cost of these cons‘ructions or the prohlbmpg or restricting or the
doing of any act which may cause obstruction to water-cou‘rse;
5- (i) for any incidental and supplementary matters, which the

thinks necessary.

e .
g District Magistrate

o
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Power)1gso a‘ﬁm WA e bl gal e Rieg siRfrmEmergence
) {EE[ [; T .

lecti 8 W RSN N Reservoir, Well, Water- course or other

collection of water ® Rmg pa waden oy Ry O 7H 2 Rrad) Swevew alfa wre

_ ;
WA W WA 79 3 e

5 Z 1! pnln =e] wdi G Ed (| SURion wnoor ooe
TR TR B wmifig Foar W 2 md 2 Ripd 2w meetem B TR TR T
; EUR BT 3 0w T a4 g gkl Ny g Hdl @ b guis i
: Gié\‘-’{@m@mﬁﬁ'wmmmm,ﬁmmﬁlmﬁ
WRu™ & agur Riwd A s v @ Rig T8 R w81 Swie wkuE 3
IS WU N DIA 3 MR BT AW B B W] ewt Tl

L3

: | TTERY we-1417d=27-Ri—2—18191¢ /09, Refim 16 A, 2010 @
g Wem—2 ¥ oifbg & 5 omodoslo tae, godlo e @R TS STATIT
TFE—1973 T TUSREUA IaelwiT Tae—1976 @ I=d A @A W A e IeR

3 Pt & g P sy TE @ S sk 7 @ matE wiea R S|

Sa PR B Iy Pl B Ao g wew affrEl @owierl @ smrfa s
 oETd & Wl weee flaigeR A S ol v Wi Wi/Sd 87 2, dF
fﬁv@/ﬁamaﬂaﬁﬁmﬁ?ﬁmméﬁ%ﬂﬁﬁﬁmaﬁﬁﬁ%lwm

. - TeRgdw TRAT SdaiTie Yae—1976 @l ol 23 uReifia & fb " ..'Industrial
Development Area' means an ares declared a5 such by the State
__Government by notification..” ' '

: aﬁzmﬁaaﬁa/@%vﬁaﬂﬁmﬁmaﬁaﬁaﬂ?msﬁaﬁ?ﬁ

:wééﬁﬁﬁmﬁavﬁﬁ/sgﬁamvﬁwm—ﬁﬁ@ﬂqﬁmm

( QR—ngaaTgﬂ%wfaﬁﬁuﬁam%u@mqa@@Hmh/@aﬁ

A —Wcﬁmgﬁlmﬁ-wm,aﬁﬁmﬁmﬁmﬁ%a@wmzﬁ
- amEAEdT & R vee o @ Ter- At B F .

. "Noida-is bounded by the two embankments of river Yamuns and
"~ Hindon.. Urbanisation .js'propqsed,broa__dlywvithi_n_t;he area between these,
two embankments. Development of-urban activities has not been proposed -

in more"than 5000. hectare land situated in the river front area of. both.the.

rivers because this is basically a flood-effected area: The river Yamuna suffer
from inadequate flow and quantum of water during majority time of the
year.. Rapid urbanization, encroachment on. the river bank and over

exploitation of water in Delhli has resulted in the dwindling.of water flow in.
the river. The river is highly polluted due to discharge of untreated waste -
—_—r - T - S
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water flow in the river. The river i highly polluted due to discharge of
untreated waste water throuph drains, However, the river Yamuna
generates very high level of waler llow during ralny seasons and some times
deete scharge of rainv water (ron dams cause floods In the areas of Delhi
and Noida, Conservation of flood prone area Is essential, 1herefore; uriar

aclivities have not been proposad in the river front areas of both the rivers.,

This entire area is propusey - ue kept as green and cpen, Hewever, s

proposed that the river front areas shall be developed for recreational and,
tourist activities with the provision of some temporary and removable:

structure on 1 percent area of a specific develdpment projet. A detailed: .

plan of the development of river {ront areas is proposed to be prepared
alter a detailed study of its environmental conditions and potentials of
development. It is a sensitive area and needs a detailed-study. to.understand
the cycle of flood occurrence, the ground water recharge potential and

requirement, potentlal of reclamation and the potentlal of making thls area
physically accessible and functional.”

mmm*%%mﬁmwmwﬁﬁa/ a‘ma‘faﬂuﬁﬁ‘l’m
o &5 Am-H———

wmﬁmmmm—msaﬂwmﬁﬁﬂmmﬁm
e T & f5— '

If it appears to the Authority that the condition or use of any site
or building is pre-judicially affecting or is likely to affect the- proper
planningof; of the amenities in any part of the industrial development-
area or the interests of the general public there, it may serve on the

transferee or occupier of that site or building, a notice requiring him to _

take stich steps and within such period as. may be specified in the
notice and thereafter to maintain it in such manner_as may be
specified t therein and in case such transferee or. occupier. fails to take
such steps or to maintain it thereafter, the. Authority may itself take

such steps or-maintain it, and realize the cost incurred orrit from such
transferee or occupier.
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AT D Bnq\:g:‘;%;, FENREY R grewde oe—1e7e @ aroiie www ped
BSIIESRr @ﬂ?rqf{?é_mog/ 7—4=10-2844 /91, {3l 20122010 % TTG FCN
WIDRYT & a3 Reyie qﬁmf‘}’llc°¥\”Ti’.’1?f?1"T,201oa%f?mn2o.2azo.3av'rt;rs=1z?l
mwaﬁﬂmmm R, 2020 4 siffefaa, 2 6 dex Higer sieife fawm
difa fbar T © Ry 2021 ¥ G &3 B ar F uRifia 7@ R mar & g @ Al
8 RfeST e, 2020 P 202 @ 203 ¢ ofergfEra &9 W
b.lFﬂ"'LgT‘TT; m SRR g7 i oxst & qwara el sy @ amdfed foar &1
v_,«r\1z%wvexﬁgqm__ fafrmae) & Prag—s. > R e 8, o 5 AR 2
I~ “Every person who intends to erect a building within the Industrial
- Delo;_)ment area-shall give application in-the From givin at Appendix-1.”

N SR Pram | e @ o oft ot & 2w P @ awr o9
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IR & Fdergar R Wra srfad far s snfia = sm
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unauthorized and illegal constructions raised on the flood plain of Fvey Y‘
constructions have been raised without permission of any Compete
contrary, these Authoril:es including the lrrig,aﬂan Department of State_of Uttay
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)  The directions of side, rear set back and gate shall be as per the Setback/ Layout

Plan and directions prepared by the Authority from time to time.
(i} In case of plots being amalgamated with the approval of the Authority, the set back

“kines in front and adjoining property are to be followed as per setback Plan. :
. (‘m) Subdivision of individual residential plot o building constructed on it shall not be

allowed.

{iv}  Only two dwelling units and a semnl qua " three
100sgmtrs. For plots. above 100 sqmtrs and upto 500sqmirs maximus

18
‘dwelling units shall be allowed. For plots above 500 sgmtrs. maximum four

i it
“dwelling units shall be allowed. In density calculation 4.5 person per dwelfmz un

i be
shall be. considered in all kind of lesidemial plots. Each servant quaner shal
to bottom of beam

‘counted as halt dweﬂing unit. i
(v} Stilt parking shall be a)}owed upto maximum height of 2.4 m rs
e s mirs and above However, in CaSe stift is not

‘free from FAR for: piot size of 112 sq

. provided, paﬂdng may be aliowed in the setbacks.
(\nx ‘o constsudion of any k.md shaﬁ he pemmed bm;and the hui!dmg e;we!ope (ou sai

I hatks}mem— 3 ﬂ i
=) ~_A chaliz (pro}ectmn) of maxumxm wadih of 0.75 metres a: Iintei or roo ever.
‘' 13 construction of sny type S shallbe petmitted over such pro;ectxons :
b Underground wates tanks with topfhssh with the 2djoining | ground level.

it plots. of 200 square metre and above, if requxred & tempoxary guard FoOm
of porta c2bin 1.5 meire %: 1.5 metre sha!! be pem::ﬂed afler appmvai by the

rter shall be allowed upto 2 plot size of

Authority. )
& mm&o.n
GMEM Setbazﬂmizm R@um’:ra’! Plots
S.No s&eq; . Grownd P:cbn& . Resr Skde Maximum
Plar(ﬁ;mr " - Coveragelin ape): ‘Setbarkdirn) | Seeback. Setback i FAR
' b wms s}
2 Ums&(%. , P TR § 15 P R I D R 1.8
> ST L s ket g 20, = 1 4.8
) 1210200 | . 85 h 30 7 U W o] ane o
s | B 88 L a0 = s
& | 3010400 | . - e e C R B T 36 | 48
——awen | 85 T TaE |35 | 36} 18
5| eniw7E | € ,'s.im R 0 f;fas’f' S5

i (i) , Max:mum bni}dmg heighms aI} sszeo‘f piots shall be 35Metms. R
g, Total hejghz sha!l &)e coun‘teﬂ fmm tm: of drain 1o o of! 3 t}mnt‘
43 utepﬁcn ‘ P bﬁmﬁ.mg o
@) Incase the permiss?ble gmunﬁ m‘w&mge is mt achaew_»ﬂ
) w’rﬂa}nsetb
setbacks of the preceding cotegory may be. fal]owed In: speaa! casa :
‘ground coverage is not achieved. in the preceding category also, th
v Executive Officer may | refaxthe setbacks to the extent he r:rynss h
i the T(esndenﬂa'l Plots with'in Ahe 'pemissib}a FAR. ardo, ders
'eqmvalem ‘of 40 % area “of rear Set Back’ 'consn'uc\’:on shae‘l;oundn?;i"éﬂ

AT -vexlh er sxde/both sﬁsyﬁ;'the rear set Iback.
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